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Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs 

(AcqUittal Sechon)CIVII Secretanat 
(Snnagar /Jammu) 

Nohficahon 
Jammu, the r February, 2016 

SRO 1/- In exerc1se of the powers conferred by sub-section (1) of sect•on 492 of the 
Code of Cnminal Procedure. Samvat 1989. the Government hereby appomt Sh R K Kotwal 
Advocate, J&K High Court, Jammu as Speetal Public Prosecutor 1n the case titled State VIs 
RanJeet Singh and another 1nvolv1ng offences punishable under secbons 3021307 RPC 
and 3/25 Arms Act FIR No 259/2017 PIS Bahu Fort. Jammu before the Court of ld. Addl 
Sess1ons Judge,Jammu 

By Order of the Government of Jammu and Kashm1r 

Sd/-
(Abdul Majid Bhat) 

Secretary to Government 

No.LD (ACQ) 2017/682-Jammu Dated -

Copy to the -
1 Pnncipal Secretary to Government, Home Department 
2. Director General of Police. J&K Jammu 
3 Registrar Generai.J&K. H•gh Court, Jammu 
4 Addi.Sessions Judge, Jammu. 
5. Director Prosecution J&K PHO. Jammu. 
6. D1rector Litrgation. Jammu -
7 Sr Superintendent of Police. Jammu 

-02 - 2018 

8 A.di.Public Prosecutor. Jammu Hi h Court. Jammu for information and 
9 Sh R K .Kotwal .Advocate · J&K ~tied t any fee or remuneration from the 

necessary action He shall not be entl 0 

Stale for conducting this case. J mu for publlcat1on 1n an extra 
10 General Manager. Government Press, am 

ordmary rssue of the Government ~~~~e~nd Parliamentary Affarrs 
11 SRO Sectton. Department of Law us rc 
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